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Office note as i‘
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N%r.lzk Date of Order with Sigmature action ( if any)
brder Crder taken on order .-
1 6. 11.2000 Heard Shri Aetl .I“lism Do the CD ‘\\’\& /X '@\0,’)’. :

learned counsel for the petitioner,
S$hri K.C.Mohanty, the learned Govt.
Advocate for the State of Orissa and

Shri U.B.Mohapatra, learned Addl. Standing
Counsel appearing for the Union of Indiq

and perused the records, {

It is suomitted by Shri Mishra
that during pendency of this Orlginal
Application the petitioner has been
adjusted in a post at Bhubaneswar and
therefore, the OCJ.A. has become infructu-
ous; and that he does not want to pursug
this Cele In view 0f the submissions mdd
by 8hri Mishra this O.2. is disposed of*
for having become infructuous, but witho
any order as to costs,

Interim stay order granted
earlier stands vacated. ﬁ
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